
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

O.A. 	LI! 	
Ii 

Mrs. 9. Jane Bsi 

Vs, 

Union of India, rep. by 
its Secretary, 
Ministry of Defence, 
New Delhi. 

The Commandant Officer, 
EME Records, Trimulgherry, 
Secund erab ad. 

The Officcr—in—Charqe, 
EIIE Records, Trimuigherry, 
Secunderabad. 

Dt.of Decision : 11-8-94. 

Applicant. 

Respondents. 

0> 
I.  

Counsel For the Applicant •: Mn N. Raghavan 

Counsel for the Respondents: fir. N.R.Devaraj,Sr.CGSC. 

C OR A M 

THE HON'SLE SHRI A.V. HARIDASAN : MEMBER (JUOL.) 

. .2 

1 



C 

1• 
I 

OA 93194. 

 

-2- 

Ct. of Order:11-8-94. 

X As par Hon'bie Shri A.V.Haridasan, member (J) 1 

* * * 

This application relates to a request by the widow 

of a deceased peon of EFIE Record Office, Secunderabad, who 

died ir4arness  on 6-1-92, for compassionate appointment. 

The -deceased Sathaiah, huband of the applicant was serving 

as a Peon in the EME Record Office from 1-10-81 onwards. 

On his death he left behind his widow 
2 	

) who is now 29 years 

old, 2 young daughters and old parents. The family has 

nothing to fall back upon apart from the meagre family 

pension and other retiral benefits. The applicant who is 

saddled with the responsibility of maintaining the family 

consisting of two daughters and the old parents of the 

deceased made a request for an appointment on compassionate 

grounds on 12-2-92. Her request was considered and the 

Adjutant General by his order dt.30-11-92 (Annexure A-2) 

released one vacancy for appointment of the applicant if 

the vacancy fell within.the prescribed quota and if the 

applicant fulfilled all the requisite qualifications. 

While processing the case, the department considered all 

the aspects and the case of the applicant was recommended 

as it was felt that it was a case which deservet sympathetic 
'V 

consideration as the condition of the family was one of 

extreme indigence requiring compassionate appointment 



immedietly. Though the proposal was forwarded to the 

Army Headquarters as early as in the year 1992 itself, 

so far the proposaith appoint the applicant has not been 

rnaterialised. The applicant has been going on making repre— 

sentations to various authorities including the Hon'ble 

President as also the Hon'bla Prime Minister explaining 

the difficulties faced by her in maintaining the family 

with the meagre family pension: It is finding that her 

repeated cries for justice did not bear any fruit,Ø, that 

,bhe has approached this Tribunal praying for a direction 

to the respondents to appoint her on compassionate grounds 

without further delay. 

2. 	The respondents in their reply concepded that the 

circumstances of, the family of the applicant is one of 

extreme indigence deserving immediate employment assis—

tance on compassionate grounds. The reason for not appoint—

ing the applicant to a post though released by the Adjutant 

General according to the respondents isthat in the past 

the quota ror appointment on compassionate grounds had been 

exceeded and therefore a committee has been constituted for 

considering this aspect and that appointment can be made 

only after the committee taking a decision and in the 

applicant's turn. StThe fact that the family of the 

applicant is in extreme indigent circumstances and that it 

needs immediate employment assistance is a fact beyond 

dispute. In these circumstances, I am of the considered 
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view that the interest of justice demands the appointment 

being made without further delay. It has been conce?ded 

in the reply statement that the matter is pending since 

1992. If the family is in extreme poverty there is 130 

justification in keeping it in animated suspension 

without telling khether they would get employment assis—

tance or not. The fact that in some past years the 

authorities had been making appointments in excess of the 

quota is not an answer to the starving family for it's 

request for assistance in accordance with the scheme for 

employment assistance on compassionate grounds. If de—

cisions on matters like this is to be delayed for years, 

I am of the considered view that the very purpose of the 

scheme for compassionate appointment will be defeated. 

If assistance i.s needed immediably there is no use in 

giving it after the immediate need ceases to exist. In 

these circumstances taking into account of the fact that 

the applicant is a young widow aged 29 years that she has to 

bring up 2 young daughters and also to look after the old 

parents of her deceased husband and also of the fact that 

the family pension in the case of the applicant is very 

meagre, I find that it is necessary to direct the res— 

pondents to consider the case of the applicant as a special one 

and to appoint her to a Group—D post as early as possible 

but not later than within 4 months from the date of 
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communication of this order. In the result the applica—

tion is disposed of with a direction to the respondents 

to expedite the decision in the matter and to appoint 

the applicant in a Group —D post on compassionate grounds 

as a special case within a period of 4 months from the 

date of communication of this order. No )order as to 

st 
costs. 

- 	 - 	T1 

sd/au 1 

Dated: 11th August, 1994. 
Dictated in Open Court, 

DEPUTY REGISTRAR (j) 

Copy to: 	 I  
The Secretary, Union of India, 
(9inistry of Defence, Neu Delhi. 

The Commandant Officer, ENE Records, 
Trimulgerry, Secunderabad. 

30' The Officer in charge, EMS Records, 
Trimulgerry, Secunderabad, 

One copy to Plr.N.Raghauan, Advocate,cAT,Hyderad 

One copy to llr.rq. 

One copy to 

7; One spare copy.7 
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